
OPEN GE :11*  

_CENTRAL ADMINISTRATIVE TRIBUAL ALIAHAPAD B CH, 

AL.LA{  

Dated : Alla habad this 15th day of ':\lovember 1995. 

ORIGIN• AF PLIC,AT TOM ND. 427 of 1993 

CiJORUP• : Hon 'hie 	S . Das Gupta , Member—A 
Hon 'h Ig‘ 	T 	1,2Le 

Vijai Singh son c‘ Sri Saal Singh, 

R/i 	Icothi No,2 '.V.R.I. IzT--atnagar, 

e illy, 

2. Ra esh Chanira Son of Naththoo 

R/( Village Laivjr, -Post Roh 11<ha ncl 

Un•versity, Bare 

	App I icants 

(By A vocate Sri 7.K.-rivastava & Sri A.K.s pta 

Versus 

1, Un on of India through Secretary, 

In len Council of AgricuPural Research, 

w Delhi. 

2 , T h Direct or, 

In ian Veternery Researchlnst it ute 

Iz atnagar, 

3. Th Farm Manager (Hort icult ure ), 

Fa m Section, 

In Ian Veternery resea:frh Institute, 

I zatnaoar, U. 
	Resporrle ts. 

(By 
	vocate Sri R.K.Tiwari & Sri J.N.Iivi) i). 

DOE 	a I) 

(By H 	ble Mr. S. Bas Gupta,Member—A) 

Sri V.K. Srivastava for the applic nt.Sri 

N. P. .Singh, proxy counsel for Sri 31, N. T wari, 

for t e reTondents, 



2, 	As 

exchanged, 

part ies. 

_t- 

he pleadings in this application have been 

,e heard the learned counsels for bert h the 

3. 

that this ca 

tion of set- A 

this Tribune 

of India and 

0. A. \10. 13 

Learne--! counsel for the respoeelents sjhmitte 

se, which relates to engagement and regular 

ice of the apelicants who were a Casual Lebo 

is fully covered by the decision of a bench 

1 in the case of Mw-ma Lel and others Vs. Ur) 

others in a bunch 'f applications, led by 

.6 of 1993, This position is also conceaded 

r 

f 

on 

by the learrLd counsel for the r 04,4:eer4-- 
s. 

4. 	I view, of the 'oregoing, this application is 

disposed of ithtti a direction to the respon -lents that 

the case of he applicant shal3 be determined on the 

basis of the rat io of the iecision in the a foresa id case 

of Munna Lal & others. 

VKP 


